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Class DI Oflloers Promoted to Clan D 
In Central Railways 

1332. SHRI BHAUSAHEB THO-
RAT: Will the Minister of RAIL-
WAYS be pleased to state: 

, (.:1). what is the total Tlumber of 
officers promoted to Class II from 
Class III in the Central Railway from 
1st April, 1977 onwards till date; 

'(b) what is the total number of 
offic~rs promoted from Class II to 
Clasl'l I in Central Railway from 1st 
April, 1977 onwards till date; 

(c) whether the quota of Schedul-
ed Castes/Scheduled Tribes is obser-
ved: 

(d) if not, what steps he proposes 
to take to observe the quota; and 

(e) is it a fact that a number or 
Class III officers belonging to Sche-
duled Castes/Scheduled Tribes have 
not been promoted to Class II though 
their promotion is overdue? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): (a) 
50 including 6 Scheduled Ca:) and 4 
Scheduled Tribe Officers. 

(b) 12 including ,'One Scheduled 
Caste and one SCheduled Tribe, and 

this includes 5 OfIlcerll in whose case 
the Notification is yet to be issued. 

(c) Yes. 

(d) Does not arise. 

(e) Scheduled Caste I Schedu h:d 
Tribe class III employees who are 
within the zone of consideration are 
considered for selection to Class II 
posts against reserved vacancies and 
are promoted as such, if selected, in 
accordance with extant Ol'ders. 

Release of Can.alised 
Non-Drug 

Bulk Dru&1J to 
Units 

1333. SHRI MANOHAR LAL: Will 
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be 
pleased to state: 

(a) the basis for release of canal-
iscd b'Jlk drugs to non-drug units; 

(b) tht! quantities of canalised bulk 
urugs recommended for release to 
non-drug units during last threl:! 
years; basis On which such releases 
were recommended and whether these 
units have mostly sold the bulk drug 
procured by them in the open mar-
ket; alld 

(c) whether ·the recommendations 
of sponsoring authority/administrative 
Mini'try were also considered while 
recommending releases Of canalised 
bulk drugs to non-drug units and if 
so, under what authority these re-
leases were recommended? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILIZ-
ERS (SHRI H. N. BAHUGUNA): (a) 
to (c). Canalised drug items are dis-
tributed through Indian Drugs and 
Pharmaceuticals Limited (IDPL) and 
State Chemicals and Pharmaceuticals 
Corporation of India Limited (ePC). 

I n so far as IDPL is concerned, 
non-drug units have obtained relea-
ses of Vito B-1, B-2 and Folic Acid 
to meet their requirements for for-
tification of processed foods, as per 




